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central administrative tribunal
jabalpur bench

jabalpur

O.A.No.834/2002

Hon'b|e sh. Sarveshwar Jha, i-iernber (A)
Kbn ble Sh. Bharat Bhushan, Member(J)

Jabalpur, this the 10th day of November, 2003

Sh. P.N.Singh s/o Sh. R,Singh.. Applicant
3 70, Lalmati, Cminc'ichowki

JABALPUR,
<By Advocate; Sh. B.Paul, tiurough SH. V.Tripathi)

Vers us

1, Union of India through
its secretary
Defence Production

New Delhi.

2, Cha3.rman

Ordnance Factories Board

10-A, Shahid KhudiRam Bose Marg
Kolkata.

3, The General Manager
Gun XZarriage Factory
Jabalpur. ,, Respondents

(By Advocate; Sh. s.A.Dharmadiiikari)

ORDER (Oral)

By sh. Sarveahwar Jha, Member (A);

Heard the learned counsel on both^sldes,
2, I€ is observed that notice was issued in

December, 2002 and despite several adjournments

having been granted to the respondents, reply

of the respondents has not yet been filed.

It has, however, been learnt . from the

learned counsel for the lEspo-ndents th4t
to be

the matter is reported^under serious consideration
and

of the res pendents/, that they might be fihijig

reply . very soon.

3. On perusal of the OA, it is observed

that the matter raised by the applicant is not

directed against any order or letter of the
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respondentsJ he has only prayed for.

considering his case forpromotion as

Supervisor Gr.I with direction that if the

applicant is found suitable for promotion

he should be promoted from the date when

the post of Supervisor Gr«I fell vacant in

Canteen of GCF,

4, That being the case and also that

the respondents are already considering the

matter* and also there being no impugned

order, we are of the considered view that

the appropriate course, at this stage, would
to

be^refer this matter to the respondents to

expedite consideration and disposal of the

matter by issuing a speaking order to the

applicant v/ithin a period of tv/o months from

the date of receipt of aoopy of this order.

They are also directed to tr*&t this OA

as a representation of the applicant and to

consider the same as directed above within the

time frame as given above,

5. Mth this, the OA stands disposed of

in ter^s of the above directions. No costs.
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